FORM B

PUBL

ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India
({Liquidation Process) Regulations, 2016)
[FOR THE ATTENTION OF THE STAKEHOLDERS OF M/'s. V.R.V. TEXTILES LIMITED

Authority under which corporate
debdor is inconporated / registered

s PARTICULARS DETAILS
1| Mame of corporate debtor VRV, TEXTILES LIMITED
2| Diate: of incorporation of corporaie debtor] Febmuary 01, 2005

3

Incorporated under The Companies Acl
1956 in the Stale of Andhra Pradesh

.

Corparate derity No. ! Limited Liabiity
Identifcaton Mo, of corporate dedior

LNTIBAPZO0SPLCO4E22

insolvency professional acling as
liquicdalor

5| Address of the registened office and | Registered Office: Mo 11-5-19/12, Raja's
principal afce (if any) of corporate deblor | Garden, Gunbur, AP-522001

E{Date of closure of Insolvency | 24th Aprk 2022
Resolution Procass

7| Liquidation commencemenl date | 315! May 2022
of corporale debior

B| Mame and registration number of the| Mr. J.JOHN OHILVI

Registration Mo [BBIIPA-DD21P-N0020
2018-2020/12821

=)

Address and e-mail of the liguidator,
&s registared with the Board

Mr LJOHN OHILVI

Mo 2m5A, Easl of Medical College,
Azaripaliam, Nagercol, Kanyakuman District-
629201, E-mai id; jphnohidvi@yshoo.con

Address and e-mall to be used for
cormispandenct with the kquidalod

Mr. LICHN CHILVI

No U554, East of Medical College, Asaripallam,
Nagercod, Kanyakumar Destrict-629201.

E-mail id: vretendiles 202 2hguidaton@gmail com

1| Last date for submession of daims

5 June 2022

Notice is hereby given thal the Nationad Company Law Tribunal, Amaravall Bench,
Hyderabad has ordened the commancement of liguidation of the VRVTEXTILES
LIMITED wide its Order Mo lAIBCYS2AMRI2022 in CP{IB) No.26MMAMRI2021
datad 31st May 2022 of passing of order of liquidation under section 33 of the Code.
The stakeholders of V.RAV.TEXTILES LIMITED are hareby called upon 1o submit
their claims with proal on or befiore 30th June 2022 to the liquidator at the address
mentioned against item Mo, 10

The financial credices shall submil their claims with prood by electonic means only. Al other
crediiors may submil the daims with the proof in person, by post or by electronic means,
Submession of false or misleading prood of claims shall attract penalfies.

Date: 02106/2022
Place: Nagercall

Name and signature of liquidater : J, JOHN OHILVI




